Press Note

Draft Food Safety and Standards (Licensing and Registration of Food
Businesses) Amendment Regulation, 2017

Food Safety and Standards (Licensing and Registration of Food Businesses)
Amendment Regulation, 2017 w.r.t quality of vegetable oil for repeated frying
has been draft published for inviting comments/suggestions from stakeholders.

Repeated frying of oil leads to changes in physiochemical, nutritional and
sensory properties of edible oil so it is important to monitor quality of oil to
avoid the use of degraded oil for cooking purposes. At present, there are general
provisions in regulation to avoid re-use of cooking oil i.e. in case of reheating,
use maximum three times to avoid the formation of trans fat.

For monitoring the quality of oil, the draft amendment regulation prescribes the
limit for Total Polar Compounds (TPC) to be maximum 25% beyond which the
vegetable oil is not suitable for use.

These draft standards shall be reviewed based on the comments received from
stakeholders and revised, if necessary.
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1. §. HIH/3.UE Th./ATEGAT(6)/Th. TH.TH. U.3E.-2017 . —aTe qear i 91 (arer
FAT & AGATIT 3 Thoreerao) f@FfFaw, 2011 &7 & "@ered #3 & oo swfaer @Rt &1
FReferfea yrew, S ATt grer qeaT s a9 ST, Feaid Tt & 09 AqHIET o Gl gL 37
AT ATATHTH, 2006 (2006 FT 34) T €T 92 T IT-LTIT (2) F BT (1) FIT T& LTRAT HT TANT Fd gU,
39 eft srferat i ST F forw e 399 waTad g i §9TaET 8, 3FT AfAHas i g 92 Fi 39-
T (1) % refiH, STTeTgaTe TeRttora 3 Srar g s 78 g=ET & 9t g & 3<% arew fafqes uw, o<
AT 7 TSRt =/ e arer Troraer it wfe=t, S 7 wettorg & T 8, ST T STy FIT &F ST’
&, o & &t srater 997 g % TETd A= B s,

AT AT AT, X IS S, T[T FIHAUTAR ATTHRTET, AT @I AT T ATHF TTIEH,
THSIT A, FledT UL, 75 faeetl-110002 FT AT SHA Td GTT regulation@fssai.gov.in TT §91 ST Tahd &;

AT ST qErTat, S BT off st F sw yrew ARt F g9y 7 = e AR aamfy i
TqETHT F Td I o0 ST, @rer Yrferaeer g = e Srowm)
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1. Tiereg W ik TR¥— (1) == ffFast &1 wfereg am arer qea o) q9E (@ #Ran #i1
FATI 3T TEE R TgaT Herge faftaaw, 2017 gl
(2) T TSI | I ATAH TeRTF T AT T T gl

2. T AT T A9 (QT FAT FT AGATIT 37T Toredraweor) fafF=e,2011 1 g+t 4
T -V, & 927 -1, 3 IT-97 3 |, @71 a1+ T qafaq, @2 (1) § FAetertaa arsg 3fi¥ 3 o =a1iua

TR, TR Aeta et i, R Fer e Fersee 25 Sierd & afte e 2 8, Iwi a8t
iERS Ik

TAT FHTL ATATH, T HIARILT TR
[FAr=TTae-111/4/378T./1479/16]

foroqur.- g AR W 3 TS, 9T 9, @ 4, ® sAfig=Er €. 2-15015/30/2010,
A 1 eRTEa, 2011 FIRT S o0 0 9 i qeosnd et stteEeret g
ST Herree o T
0 . §.2-15015/30/2012, <@ 10 S, 2014; 79T
iy  UH. T.2-15015/30/2012, aTErE 13 TS, 20161

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standar ds Authority of India)
NOTIFICATION
New Delhi, the 23 March, 2017

F. No. Stds’O& F/Natification(6)/FSSAI-2017 .— The following draft of certain regulations,
further to amend the Food Safety and Standards (Licensing and Registration of Food Businesses)
Regulations, 2011, which the Food Safety and Standards Authority of India proposes to make with previous
approval of the Central Government, in exercise of the powers conferred by clause (0) of sub-section (2) of
section 92 of the Food Safety and Standards Act, 2006 (34 of 2006) is hereby published as required under
sub-section (1) of section 92 of the said Act for the information of all persons likely to be affected thereby;
and notice is hereby given that the said draft regulations shall be taken into consideration after the expiry of
the period of thirty days from the date on which copies of the Gazette containing this notification is published
are made available to the public;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and
Standards Authority of India, FDA Bhawan, Kotla Road, New Delhi- 110002 or sent on email at
regulation@fssai.gov.in;

Objections or suggestions, which may be received from any person with respect to the said draft
regulations before the expiry of period so specified, shall be considered by the Food Authority;

Draft Regulations

1. Short title and commencement-(1) These regulations may be called the Food Safety and Standards
(Licensing and Registration of Food Businesses) First Amendment Regulations, 2017.
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(2) They shall come into force on the date of their final publication in the Official Gazette.

2. Inthe Food Safety and Standards (Licensing and Registration of Food Businesses) Regulations, 2011,
in Schedule 4, in Part-V, in paragraph Il, in sub-paragraph 3 relating to cooking, in clause (j) , the
following word and figure shall be inserted, namely-

“However, vegetable oil having developed Total Polar Compound more than 25% shall not be
used.”.
PAWAN AGARWAL, Chief Executive Officer

[ADVT.—11/4/Exty./479/16]

Note. - The principa regulations were published in the Gazette of India, Extraordinary, Part |11, Section 4,
vide notification number F. No. 2-15015/30/2010, dated the 1% August, 2011 and subsequently
amended vide notification numbers:

i) F. No. 2-15015/30/2012, dated the 10" June, 2014; and
ii) F. No. 2-15015/30/2012, dated the 13" July, 2016.
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